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CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI, .
0.8, No,2284/94 L
6.A. Ne, 107/95 N\

Hon'ble Justice Chettur Senkaran Nair (J), Chairman

‘Hon'ble Shri R.K, Ahcoja, Member (A)

New Delhi, this 30th day of Oséober, 1596
Doxe No,2284/94

1. Giriraj Sharma
2, Hemant Kumar

3, Puranchand-l

4, Khen Simgh Rawat
5, Vijay Kumar

6., Bhairav Butt

7., Raj Kumar - I

8, Puran Chand . II
9, Ravi Kant

10, Km, Anju Gupta
11, Nihal Singh

12, Atul Kumar Gupte
13, Raj Kumar - 11
14, Krishan Gopal

15, Virender Singh

16, Lakeshman Singh
17, Arun Kumar Simgh
18, Ved Prakash

Regional Pass Port Offige,
R.K, Puram, New Delhi, eesssss Applicants

Vs,

1. Unien eof India
threugh Secretary,
ODspartmaent of Personnel and Training
Nerth Bleek, New Delhi,

2, Unien eof India
threugh Secretary
Ministry of External Affairs
South Block, New Dalhi,
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5, Jeint Secretary and Chief ng 2

passpert Offiser,
Regional Passpert Office
Ministry of Externsl Affairs,

Patiales House,
NEW DELHI, vveee Respondents

0,A, NC 7

1. Ashok Kumar

2, Deyeshuwar Prasad
3. Sunil Kumar

4, Satpal

5, Gopal

6. Ashok Kumar II
7. Jeevan Singh

8, Om Prakash

g, Pukesh Kumar

10, Seesh Pal

1. Girdhari

12, Nand Kisore

13, Ram Niuas

14, Satya Prakash
15, Ajay Kumar
16. Om Prakash 11l
17, Sunil Kumar Phadke

A1l tenparar; Group D status employees
of Regional Passpert Gffrice,
R.K. Puram, Neuw Delhi, eees WAgplisants

Vs,

1, Upion of India
through Secreatary
Department of Personnel and Training
North Bleek, New Delhi,
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2, Union of India
-4hreugh Secretary

Ministry of External Affairs
Sowth Block, New Delhi,

3, Joint Secretary and Chief
Passport Officer,
Regienal Passport Office,
Ministry of Extsrnal Affaire

Pstisla Houss, -

NEW DELHI, evecsse Respendents

Shri D.C. Vohra, Counsel fer the Applisants
Shri N.5., Mehta, Counsel fer Respendents

OROER

Chettur Sankaran Nair (J), Chairmen,

Applicants who are working as f’!%najsuafl Employees"
under the GhkmgxRx Regienal Passpert Office, New
Delhi, sesk a deglaration that they are not casual
workers and seek a further declsration that they
ere entitled to get wages in terms ef Amnexwre I
erder, Learned Counssl fer Applicants prayed fer
another relief, viz., te direst Respendents te
holé an examind ien, a departmental test, 2as
directed by the Ernakulam Bench, in C.A. Ne,903/91
and connected cases, The prayers are inconsistent,

Ir Applicants are not caswal employess they cannet
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886k any of the reliefs prayed fer, Apart frem that,

the Order of the Ernakylam Bengh statesy

‘ﬂecordiagly, Yé allew the applicatiegns and
direct the 1st respondent to condyet a
departmenta) test as contemplated ip
Annexure—?l(ﬂ) in the same manner as the

@né conducted en 24,3, 1985 for regularising
8imilar casyal labourers in 1985 as ene time
measure, They M3y also regylarise such of
the applicants in these cases yho pass in
that test and Qualify fer régularisation,

We further direct him te retain the 8pplicants
in thesex cases in service tij} the abeve
directions and complied with depending upon
the existence ef vaeaneies and the decisien
of the respondents to conduct departmenta]

tests as directed aboye "

sonsider the cage of Applicants por grant of temporary
status and Yégularisation ip terms of the 8cheme
contained in Q,.m, 59.51915/2/93.Estt.(c) dated 10,9,93
issued by the Department of Personng] & Training,
Government of India,
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3. Aceordingly, we direct Respondeats to \
consider the claim of Applisants in terms of
the aforesaid schema, Applicatien is dispesed

of., HNo costs,

Dated this 30th day of Osteber, 1996

i

s

(R.x. EA (CHETTUR SANKARAN NAIR(J))
Chairman

Javi/





